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standing just lik< your colleague; he is rot 
in the dock.

SHRI ANNASAHEB P. SHINDE: Sir. 
this' matter came up mainly became of 
the technical position and the legality in­
volved in the case. But, as I have already 
stated, we are interested in settling the 
matter even after the court’s  judgment. 
The hon. Member mentioned a loss of 5% 
or so in grains. I express my difficulty in 
this regard. There may be losses of grains 
here and ihere. It may not be more than 
2%—mostly it may come to li%. In this 
operation that may be the position any­
where in the world. I may say that there 
may be some weakness or some failure 
here and there. But, as far as the general 
operations of the Food Corporation are 
concerned, the impression should not go 
round that there is something wrong with 
the Corporation. That impression of the 
hon. Member is not  correct. I would 
request the hon. Member not to make such 
remarks which are not justified by facts.

12.25 Hrs.

PUBLIC ACCOUNTS COMMITTEE

Hundred and Forty-first, Hundred and 

Fiftieth, Hundred and Fifty-third and 

Hundred and Sixty-sixth Reports.

SHRI JYOT1RMOY BOSU (Diamond 
Harbour):  Sir, I beg to  present the
following Reports of the Public Accounts 
Committee: —

Receipts. 1970 and Report of the 
Comptroller and Auditor  General 
of India for the year 1969-70, Cen­
tral Government (Civil),  Revenue 
Receipts relating to Income-Tax.

(3) Hundred and fifty-third Report on 
action taken by Government on the 
recommendations contained in their 
Hundred and twenty-eigth  Report 
on Chapter II of the Comptroller 
and Auditor General of India for 
the year 1971 to Union  Govern­
ment (Civil),  Revenue  Receipts 
Volume II Direct Taxes relating to 
Corporation Tax.

(4) Hundred and sixty-sixth Report on 
Ban on Trade with Portugal and 
B.O.A.C. Gold Smuggling Case.

12.27 Hrs.

COMMITTEE ON PUBLIC UNDER­
TAKINGS

Sixty-sixth Report and Minutfs

SHRI NAWAL KISHORE  SHARMA 
(Dausa):  I beg to present the follow­
ing Report and Minutes of the Committee 
on Public Undertakings:

Ti) Sixty-sixth Report of the National 
Steeds Corporation Limited.

(ii) Minutes of the sittings of the Com­
mittee relating to the above Report.

(1) Hundred and forty-first Report on 
action taken by Government on the 
recommendations contained in their 
Hundred and Nineteenth Report on 
Chapter III of the Report of the 
Cmptroller and Auditor General of 
India for the year 1971-72, Union 
Government  (Civil),  Revenue 
Receipts Volume II, Direct Taxes 
relating to Income-tax.

(2) Hundred and fiftieth Report on ac­
tion taken by Government on the 
recommendations contained in their 
Fifty-first Report on Chapter IV of 
the Audit Report (Civil), Revenue

12.27 Hrs.
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(i) Political and constitutional issues 
raised by Shri Mange Ram’s resig­
nation from the Executive Council 
of Delhi Metropolitan Council.
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